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Mahipal Jain, Banwari Lal Baivwa, Fam Eabu Sharma, Uishan Lal Jat, Fam
Prasad Raigar, Hane Faj Mz:na, Fam Dayal Bairwa and Pam Pratap ZSingh (a1l
are working az Postal Asziszitants, Tonk Divisicn, Tonk) ‘

... Petiticneis

~ Versus
1. Shri Gaubiam Gupta, Chief >E03t Mazter Gensral, Fajasthan Civsle,
Jaipur.’
Z. Shri Bashiv Abm=d, Supdi. of P|uf‘:£f1pc~, Tord: Diviaion, Tonk.

.es Re&s punJcnto
CORAM:
HOIT'ELE MP . GOFAL UFISHIA, ‘VICE CHATFMAN
HOLT'ELE Mh.u.f.VAIuU, ADMITIISTRATIVE MEMBER
For the Petitioners ‘ eee MOLF.P.Pareel, brief holdsr for
Mr.S.K.Jain

For the Respondents ees Mr.U1.D. Sharma

ORDER
FER HOU'BLE MR.5.C.VAISH,ADMINISTFATIVE MEMEERF

Petitioners, namad étkve, had come in thiz Conbemps pekition Mo.24/95,
ating that the Jdirecticns dated 17.5.94, issued vy this Trikonal in OA
¢99/92, had not been complied with., A nobice was  izsusd o the

1A veply, to which the petitionsrs have filed -

cbjections.
2. We have heard Shri F.P.Farsck, brizf holdzr f£or Shri .V, Jain,
counsel for . the petitioners, and Shri U, D.Shavma, counsel for the INSWEYing

respondentae.  The veply in the vecord show that thizs Trikunzal had directed;

"We dirsct the respondentz to szaming the matker of ths applicante in
the light of the 2aid judgements and if the applicants ave similarls
situated perscnz, then the len 5f1; of  the Jjudyeménts of  the
Chandigarh Eench and Ernalwlam  Bench  should ke given to the

applicants also. The proceas of Bramination showld e completzd

within four months ficwm the Jdat: of vecsipt of 2 copy of this order.

OA iz digpozed of accordingly with no ordsr as to costs.” -
llow the respondents aver that they have paid to the petitionsras what was

due to them under the judgements. The counael for the petitionsrs has

cbjected that the amcunt paid does not 3% clearly for the pericd that it
P o™
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waz paid and alao
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that bonas, HFEA, CCA eto. have nob Been inclnded. He has

alac urgsd that in the Ernalmlam B2nch  judgement consequential bensfits

lagally Aue to &

applicants. -

-

3. The respondern

contempt  is made ocut.

their full claim has nob been asttled, they may prefer

hem  zccording. o law have not been  ertended to the

te have sub stqnualw complizd with the judjement and neo

Howszver, if the petikionsrs ares of the view that

o

representation to

the regpondents itemizing their claims ander the judgemenit and if the

rezpondents veceive such a representation, they mey consider it

iy, L
(S.C.VAISH)

ADMINISTRATIVE MEMBER V'

chacrvations.

.

Petition is dismiszed with the above
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